
HIGH COURT OF JAMMU AND KASlliVIIR AT JAIVIMU 
(Exercising powers of Bar Council under Secrwn 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: t G L\ 2,· Dated: ~ ':l-- \o ~~-b 
It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Aatir Javed Kawoosa 
S/0 Javed Ahmad Kawoosa 
R/0 House No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar 

has been admitted and enrolled as an Advc:::ate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provi~ional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-1 7812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. 
2. 

~ 

4. 

5. 
6. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of a!l the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
Mr. Aatir Javed Kawoosa, ,L\d';ocate 

...... for information and necessary ~;-~::-·r· ~ 

.rt::....i\..4• i.i....,i:;pi i '"' ....... ..:.,.;;;.; ,;.:;..( 
it_ /' ..., 

v' Y/ I 
~L-~r, 
<:-:. _;,·J~.~' 



High Court of Jammu and Kashmir at Jammu 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ------

It is hereby notified that M.t·. Vishav Bandhu Shanna S/0 Sh. 

Suraj Parkash Sharn1a R/0 Flat No.1, Qtr. No.4, P. W.D Colony, 

Kathua on having been selected as Sociai ~Vorker/Superintendent of 

J-Ion1es, vide Governn1ent of Jan1n1u and Kashn1ir Notice bearing 

endorsen1ent No.DSW/Estt./7842/17 dated 18 n'7 '101 '7 
.t .v;,.::., 1/ has 

surrendered his Certificate of Enrolltnent as an Advocate vide his 

application dated 13.02.2020. Therefore, his Certificate of Enrolinent 

bearing No.JK-153/09 dated 04.06.2009 is kept in abeyance. 

By Order. 

No: L\ ')_ 3s 'b1 --. 6c::; J;_~ {~) 
Copy to the: -

'l 
~ ~ 

'1 ~-·,...... -·· ., q ,........, • \ .-...--·"-"\ ----- ') ~! .!-"'"' 

(lWohamrriad·Y;sin Beigh).\ \),-d)--~ 
Addition'ti ~egistrar 

>--· 

Dated: ~)}>?··l 
1. Registrar Judicial, I-Iigh Court Wing Jan11nu/Srinagar. 
2. Principal District & Sessions Judge, Kathua. 
3. Secretary, Bar Council of India, New Delhi. 
4. President J&K High Court Bar Association, Jan11nu/Sri"agar. 
5. President District Bar Association, Kathua. 
6. Manager Government Press, Jan1n1u for publication in the next 

/.issue of the Govt. Gazette. 

V CPC, e-Cou1is, High Court of J&K, Jan1n1u with the request to 
upload the san1e on the official website of J&K. High Court for 
infonnation of all the concern eo 

8. Mr. Vishav Bandhu Sharn1a S/0 Sh. SuraJ Parkash Sharma R/0 
Flat No.1, Qtr. No.4, P.W.D Colony, Kathua, AlP VPO 
Kishanpur, Dunjara, Tehsil Billawm, District Kathua for 
inforn1ation. 



HIGH COURT OF JAI\1MU AND I(ASfiMIR AT JAMMU 
(Exercising po·wers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

~
-

PROVISIONAL 
ENROLLMENT 

ill-......---

N 0 T I F I C A T I ON 

Dated: l')__ /of " 1 ~ 
It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Areeb Javed Kawoosa 
S/0 Javed Ahmad Kawoosa 
RIO House No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the ·verification of his/her Provisional 

/LL.B Degree Certificate from concerned U:'!lversity and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

seriai No.JK-17712020 in the roll of Advocate maintained bv this Reqistrv 
~ ' 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \i o q t~_.s~- s·~() /L (? Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Mr. Areeb Javed Kawoosa, Advocate 

...... for information and necessary action 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T i F I C A T I ON 

No:--'-\\_,__-=~~-~.__+-, __ Dated:_\_~ \o ~} r}n ?="'' 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Sana Imam 
D/0 Jan Muhammad Lanlmr 
RIO Muminabad, Batmaloo, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-200/2()20 in the roll of Advocate maintained by this Reg:stry. 

The renewal/extension of orovi~Jo!J_ai Jjcence/enrollment must b~ 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ,.--, .. ~ .......-. ..---
(Mohamma asin Beigh) 

l "" 1 / No: f _ .. L ~) ~ 6---11 ;l; d Dated: 

Addition _I Registrar 

, ~+----- ~, ('1 " ·J ,_ ;/ L_::~ 
"- "' - ) I ( \:, ·-...r:~ / ) ) ,, (f:, ) t--o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India. Nevv Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Sana Imam, Advocate 

...... for information and necessary action. 

' ();V""-....-

-~gistrar -:--
--- I 

\_.__\,_:~:0, 
<"!( lJ .. ) )-(; 



HIGH COURT OF JAMMU AND KASHMIH. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

IlL 
PROVISIOl~AL 

ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \ ~ i () ~ ) ~~,, ?_c, 
I , 

It is hereby notified that vide Higl1 Court Order Dated 11.03.2020 

Ms. Saima Sidiq 
D/0 Mohammad Sidiq Chiloo 
RIO Mughal Masjid, Hawal, Tehsil Khanyar, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/h21· name has been entered under 

serial No.JK-19912020 in the roll of Advocate r:v.:liniai!~:ed b}: this R.egistry. 

The renewal/extension of provisional licence/enrollment mu.st be 

sought before the date of expiry unless the absolute/final enroiiment as 

an Advocate is ordered there before. 

I 

No: \r )_')-~ () ·-6 s~:!t .. roated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Cou:-t of JS~K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Saima Sidiq, Advocate 

...... for information and necessary action. 

~' t J __.-t{)v--~ 
Additio~~iStraf • 

.1-~ 
·-;··"-1:>)1..{) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sect! on 58 oftlw Advocates Act, 1961) 

* i: * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:_\ \__,____ .. S'---''':l.~;:::__:::. __ Dated: \ ~ L~ '")2 l'J{) "& 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Suriya Hamid 
D/0 Hamid ullah lflway 
RIO Iqbal Abad Bemina Lane No.2, H.No.8j Tehsil & Distt. Srinagar 

has been admitted and enrolled as an Advocate on tile roiis of jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enroll_ment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Suriya Hamid, Advocate 

...... for information and necessary action. 

- \ . - • L..l 
Adchtio~~;;;~; ~ 

v/ c:-- . f 
J.-..\~" _____ . __ ...:.. ' 

. { 6' 17} 'Jn 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,\~:-'\+-. """'-s-__,\~.,--- Dated: \~\e. ·~ / 'Jv Li' 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Sharaz Ahmed 
S/0 Karam Dad 
RIO Bhatidhar, Tehsil Mendhar, Distt. Poonch 

has been admitted and enrolled. as ail Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1971202~ in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Sharaz Ahmed, Advocate 

... _._for information and necessary action. 

,-, . ~ C/V'..;.. 
Additio~~~r -;:-

/ 'i:// [' 
l \ 

--~:.:_·-:~ 
/- f(!J)t"' 



~~~---, 

/~Cl ,. 1 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sl.'·r~C:m '58 of the Advocates Act, 1961) 

* * i\· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -~--~~)-'-C_.._') ___,0=---~· _ Dated: t1l ~ ?; I 'h ?-<> 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Shaista Ashraf 
D/0 Mohd Ashraf Malik 
RIO Warpora, Dangerpora, Tehsil Sopore; Distt. Baramulla 

has been admitted and enrolled as an Advocate on the roiis of Jamrnu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enroll.ment as 

an Advocate is ordered there before. 
.. 
~ ' 

No: 

(~am~~;~h-) ---
Additional Reaistrarj 

} 

(,/y/-

) 
- .,\::':!~ 

a'L I] ~-
r ) 7 ~)-6 Co l L \ >) 1.:" 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Shaista Ashraf, Advocate 

...... for information and necessary action . 

.;>'~ • ~...,.,. • ~ (/-J'....,:,., 
Additiona,(ftegistrar :;--'--'/; .(-. I 

''·~~ -· ---- ") 

-- Lh(>)V" 



HIGH COURT OF JAMMU Al'~D l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T ! ON 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Rafia Muzafer 
D/0 Mohamad Muzafer War 
RIO Warpora, Rajmhlla, Tehsil Sopore, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/hei 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment m_ust be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, ,Jammu for inforrnation 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for pubiication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Rafia Muzafer, Advocate 

...... for information and necessary action. 

\ ' 
.,......., . '~ ~--::::-
Additio~yJ Registrar i 

I· L\.-n.,..... 
,.----. 

I (.(!>-))1D 

J 9 



Jf} 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
~~~-~ 

PROVISIONAL 
ENROLLMENT 

. . ------
N 0 T I F I C A T I ON 

No: 1'7 L( 8 Dated \ ';s /o )}_c:n, '2-e> 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Peerzada Shaidul Islam 
S/0 Peer Shareef Ul Din 
RIO Batapora, Tehsil Kralpora, Distt. Kupwara 
AlP Bumhama Bagaat Colony, near Havard Presentation School, Kupwara 

has been admitted and enrolled as an ,L\d•Jc·ca~e on the ro!!s of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before, 

\ - Cv"'- ....-!.---
.,.....-, .. ~~- f .. 

(Mohamma~_Yasin Beigh) 
Addition !/Registrar 

· I . I 

. ~~ 

No: 
I ~ 1 

f") ,.., ......--------''1 
) ,.'(l,-~..0 I ~ '].. VJ_.., 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of ail the concerned. 

4. Manager, Gcvernment Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Mr. Peerzada Shaidul Islam, Advocate 

...... for information and necessary action. 

A~~t- l.-.-~ dm IJ0(!9J Keg1strar "' 
. I 

1"'.\,, .... ~~ -----,..--I{, p.) )..1> 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

I. PRO\liSIONAL 
ENROLLMENT 

. I . 

I .. 

N 0 T I F I C A T I ON 

Dated: ~ ~ l (l ,-~J I ';±,20 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Mohd Saleem 
S/0 Mohd Shafi 
RIO Sidhar, Lekri, Tehsil & Distt. Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the 'Jerification of his/her Provisional 

/LL.B Degree Certificate from concerned U:i>lHsity and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ,-.., . ov--~----
(Moham asin Beigh) · 

Additio. _a_!_,Registrar 
/ r- j 

No: '--p-)__"-4--"-'i \t.f Dated: l'tl/ ~ ?jrtf.2n. -~.-
· 1 c~ )>! ,_.., 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ramban. 
6. Mr. Mohd Saleem, Advocate 

f . f t' d t' ...... or ;n.orma.lon an necessary ac 1on. 

.. 

11 

OV'-~--" egistrar 
r -.~ ........ ....-· I 
v L,~ 

~r,NJ., 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
·;, ~NROLLMENT 

N 0 T I F I C A T I ON 

No: \:J ~ {--, Dated: \ '<3/ Cl ~ ! 1)., 2<'1 
I 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Mahak Bashir 
D/0 Bashir Ahmad Mir 
R/0 126, Garden Lane, Chanapora, Srinagar 

has been admitted and enrolled as an Advccate on the rolls of Jarnrnu and 

Kashmir Bar Council provisionally for a penod of one year from the date of 

issuance of this notification, subject tc the verification oi hisiher Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,. 
(Moham 

Additio 
\ I, 

' 
()v"- .....,.....----

asin Beigh) ·
/Registrar 

. ' 

/6 

No: 
~ 1 .; l( ')_')_ \ g ~9-> J. f Dated: _l ~~ \ Q "--; 2-r> ~--o 

I ' I . 

J~:_ ___ ~ 
t-C l ~J lfi> 

~~· VI 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Mahak Bashir, Advocate 

...... for information and necessary action. 

~. l~. . ,f>./'<~ 
Addition. egistrar • 

v'v' l~ 
~--It: h h.{') 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Coune:ii under ~-o;;·~~:;Ja :2:8 ;-,fthe Advocates Aci, 196!) 

* * * 

PROVISIO~~AL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Muneebah Jan 
D/0 Gh. Nabi Dar 
RIO Nagam, Tehsil Kokernag, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the dFJte of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4 ~- ) __ , )_.- \ l }t.:~ Dated: 

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Anantnag. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Anantnag. 
Ms. Muneebah Jan, Advocate 

. ..... for information and necessary action. 

/5'" 



HIGH COUH.T OF JAMl\1U AND I<ASHMIR AT .JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 
I .. 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ llj ~ Dated: \ ~ \ o ~ ) ~ )_ .. 
I 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Kaneez Fatima Wazeeri 
D/0 Mohd Qasim Wazeeri 
RIO Thang Thasgam, Tehsil Sanlwo, Disti. Kargil 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a pcfiod of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-19012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......., . \ . (>...~-...,.;...---
(Moham~Beigh) c 

Addition~~ R~gistrar 

Dated: ~--~-; _\\:.....--6 _:; __ ) _'\_r"_J-_(1_,-L_._. v' y-' L~ 
/-Z'p,.pc 

Copy forwarded to the: -

1., Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kargil. 
6. Ms. Kaneez Fatima Wazeeri, Advocate 

...... for information and necessary action. 

,..., . ' 

Addition egistrar ..... ~ 
\./ (..- /' /::__~ 

,-;::- ( b('J, h,, 
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HIGH COURT OF JAM1l''IU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of tlw Advocates Act; 1961) 

* * * 
II 

'
1
' PROVISIONAL II ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \ J3 \ c ':::, \ 1).;2-rJ 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Kavita Rani 
D/OJaswant Singh 
RIO Loharana, Tehsil Dachhan, Distt. Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of h!s/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absoluteifinal enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kishtwar. 
6. Ms. Kavita Rani, Advocate 

...... for information and necessary action. 

J •-., 
..,-:J 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council ur·der Section 58 of the Advocates Act, 1961) 

* * * 

II PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ r-J "-\ \ 
I 

Dated: \ ~\ C ~ \ 'J-"''L~ 
It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. lqra Manzoor 
D/0 Manzoor Ahmad Mir 
RJO Mhalla Bongam, Tehsil Rajpora, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the roiis of Jammu and 

Kashmir Bar Council provisionally for a penod of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.....,.~ ov-.....!-.--
(Moham~Beigh) ·

Additio. 11ill /RegistrarL. 
,./Y 

No: \l 'l\ 'l-0~ ~ 'l_'i;} u:J Dated: J .. '§.l .. t::J 'IN, 2 " ~~ w 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. · 
6. Ms. Iqra Manzoor, Advocate 

...... for information and necessary action . 

.,.--, • \ I {)Ar- .,_...!_ 
Additio~rar -;-

\/ \...~-::_~ 
/1 b j:J)1/{) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
I 

. ·~\ 0__1 /) Dated: \ <,) \ 0 · _) ')T:, L'?:. 
I 

It is hereby notified that vide High Court Order Dated i 1.03.2020 

Mr. Aaqib Mushtaq Bhat 
S/0 Mushtaq Ahmed Bhat 
RIO Lajoorah, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18712020 in the roll of Advocate rn?:ntained by this Registry_ 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enroilroent as 

an Advocate is ordered there before. 

No: LI~-\ '1--)-~--/Lr7 Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, Nevv Delhi. 
3. Registrar (Computers), High Court of J&~'\. Jammu for information 

and with the request to get the sarne uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Mr. Aaqib Mushtaq Bhat, Advocate 

...... for information and necessary action. 

~ ' 
,..-, • "'~) ~ fYV' ~ 
Additi~~~~gistrar • 

II 



/0 

HIGH COURT OF JAMMU AND KASI!MIR AT JAMTviU 
(Exercising powers of Bar Council undc1· Scctifl!! 58 of the Advocates Act, 1961) 

* * * 

r, . PROVISIONAi:1 
ENROLLMENT u Ill 

N 0 T I F I C A T I ON 

Dated: J %/(J ~:>) /')-o2;:; 
t- ! 

It is hereby notified that vide High Court Order Dated Dated 11.03.2020 

lVIr. Ajay Kumar 
S/0 Puran Chand 
RIO Ward No.3, Changran, Tehsil & Distt. K3thua 

has been admitted and enrolled as an AdvocRte on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period o~ one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Ajay Kumar1 ,L\dvocate 

...... for information and necessary action. 

\ ~ 
~ditio~trar--:--

r/ Y,· L.t __ 
------im 'k\ 



HIGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Adil Rashid Bhat 
S/0 Abdul Rashid Bhat 
R/0 Akura, Mattan, Waguzarpora, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of orovisiona! licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ '}-~ m S'- 10 ( LP Dated: { 8 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ana!:tnag. 
6. Mr. Adil Rashid Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASH1v1IR AT JATVIlVIU. 
(Exercising powcr·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Aasim Bin Rafiq 
S/0 Mohammad Rafiq Beigh 
RIO Bazar Masjid, Bohri-Kadal, Hanfi, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enroliment as 

an Advocate is ordered there before. 

No: "-(! Cl Qf\ ~ V-)[pated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Srinagar. 
6. Mr. Aasim Bin Rafiq, Advocate 

...... for information and necessa:·y action. 

~~ti~r~ 
v I 

_LJ=~~ 
·-C6f'>)l> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exc1·cising powers of Bar Council under Sz(·ti<':: ::;;} cof tb: Advorate~ :\xt; 1961) 

* * * 

PROVISION~t\L 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ /-'-]_<J=-'--)_{.c..;__(! __ Dated: ( ~ /o ?2 J.~>rr~ :-) --<\ . -- ' r . -

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Aparajita Singh 
D/0 Charanjeet Singh Manhas 
RIO H.No.777, Sector-7, Channi Himmat, Tehsil Balm, Distt. Jammu 

has been admitted and enrolled as an Advoca:e ,_:m the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-183/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the dat~L9f e)ioiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \.! ')_ d~f':', -~ '[li' ~£bated: \ '() 
r_.~, ,_, 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Couri of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Aparajita Singh, Advocate 

...... for information and necessary action. 

Addifio~ , _ egisfrar---::;-n~~/ 
I, . 
'"' ·~· /''<·=~ 

-:L! 1\ IAJ 



HIGH COURT OF JAMMU AND KA .. SHMIR AT JAMMU 
(Exercising powers of Bnr Council under Sel:~iGi• :58 of iii;; Advoc;lies Act, 1961) 

* * * 

PRO'IISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ /~7'---_,_ ... :,_"'""'_ \::::... ____ Dated: ( ~ \ ~ r'\:) ) f)c ')--6 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Ajmal Shafi Shah 
S/0 Guizar Ahmad Shah 
RIO Trenz, Tehsil & District Shopian 

has been admitted and enrolled as an Advoe;a(e on the roils of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisiona! 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of exp:ry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: L1 )_JJ c"Y}-- ']> JjJ Dated: 
7 

Copy forwardedto the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Mr. Ajmal Shafi Shah, Advocate 

...... for information and necessary action . 

.,....,. \ >W'~)A 
Anditio~rar fbrdl .. 

i Y I 
. \·/ ~':~.:'~---

.r-- t£.\3-)!A• 



HIGH COURT OF JAMIV1U AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Seetion "8 of the Advocates Act, 1961) 

* * * 

PROVISIONAL I 
ENROLLl\'IEN 1 I 

N 0 T I F I C A T I ON 

\ ""~ r-:J I No: _j ._')"-\ Dated: \ % \ c> :, } 1).:-":/) Gtl 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Ms. Akhter Ruieel 
D/0 Farooq Ahmad Bhat 
RIO Zawoora, Pantha Chowk, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from ihe date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Aldtter Ruieel, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section .:::s of the Advocates Act, 1961) 

* * * 

PROVISIONA.L 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \ (\ l 0 ,.);> J ~0/) ... o 
I 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Akshay Gupta 
S/0 Vinod Kumar Gupta 
RIO Ward No.3, Govt. Girls School Ramban 
AlP 770-F, Bharat Nagar Rehari Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-18012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ()'\,A~ ,.-, . . .. 
(Mohamma Yasin Beigh) 

Additi~/ ~!Registrar!. 

) 
. ,~.\·~--~ 

0) ' d--.']_</ ~-,-z-,-~)1~') 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ramban. 
6. Mr. AJ\:shay Gupta, Advocate 

...... for information and necessary action . 

. ,--, • ~ I • CIV' ;d::_ 
Additio~ar ' 

, , ... : ,_, I 
l / t 

... k\. ...... ,~ 
. ---~ i 6, l:Z )tAl 

tl.J 



HIGII COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undu Section 58 nf the Advocates Act, 1961) 

* * * 

PROVISION.AL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _."--/--'-~}_·-=·:=·:::..__) r_.)_.,·. __ ~·-· _ Dated: 1 <d 

It is hereby notified that vide High Court Order Dated 11.03.2020 

Mr. Ayan Aijaz Baba 
S/0 Aijaz Hussain Baba 
R/0 Hamami Mohalla, Tral, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17912020 in the roll of Advocate maintained by this Registry. 

The renewai/E::xtension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-t . \_____--.(AI'~ 

No: 

(Mohammad Yasin Beigh} 
Additional ~egistrarj 

\ 
;\./ "'!,... 

\

C'' ~ r-. L _____ -::.p..._ 
d) () :....--::1 r;)<:" j .,:J • i "\.3)~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same upioaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Associaticn, Pu!wama. 
6. Mr. Ayan Aijaz Baba, Advocate 

...... for information and necessary action. 



HIGH COURT OF .JAMIVIU AND KASHlVHR AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Deepak Sharma 
S/0 Baldev Raj Sharma 
RIO Mandlik Bhawan, 412-C, .Jccvan Nagar, .Jammu 

vide Notification No.l262 dated 01.01.2019 has been declared as 

Absolute/Final. 

~ ' ,_.., . \ ~~ _____..; 
(Mohamm1rci-Yasin Beigh) 

Add itiona ~eg istrar 

• '-' \ r-,_. 1 
r ,? J:~ __l10 0 .. .J \ d-u _.if - \ \ " \ 1'3 '?. 1.-t..> 

By Order 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Oeiili. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of ail the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, J&.K High Court, Jammu. 
6. Mr. Dccpak Sharma, Advocate 

...... for information and necessary action. 


